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•trike. The question of advance will be (7) The All India Services (Provident
settled. Fund) Second Amendment Rules,

1972, published in Notification No.
_____  G. S. R. 249 in Gazette of India dated

the 26th February, 1972.
12.24 b n .

PAPERS LAID O N  T H E  TABLE

NoTirH.ATlONS UNDER Au .-InDIA. SERVICES ACT

THE M IN IST E R  O t  ST A I'E  IN  T H E  
M INIS'! KY O F H O M E  AFFAIRS AND IN 
T H E  D EPA R TM EN I O F PERSONNEL 
(SH RI U \M  NIW AS M 1RDHA) : I beg to 
lav on the Table a copy each of the following 
N otifitations (Hindi and English versions) 
under uib-sectton (2) o f section 3 of the .\11 
India Sri vices Act, 1951 :

< 1) 'I he Second Amendment o f 197J to 
thf Indian Administrative Service 
(Pay) Rules, 1954, published in Noti­
fication No. G S R. 197 in Gazette 
of India dated the 19th February, 
1072.

( i ;  ’l!»e Indian Civil Service Provident 
Fund (First Amendment) Rules. 1972, 
published in Notification No. G. S R. 
231 in Gazette of India dated  th r 
l<hh February, 1972.

(3) T he Indian Civil Service (Non-Euro­
pean Members) Provident Fund First 
Amendment Rules, l l)72, published in 
Notification No. G. S. R 232 in 
G azette of India dated the 19th Febru­
ary, 1972.

(4; 'H ir Secretai> of States’ S<rvices 
(General Provident Fund) Fir*t Amend­
ment Rules, 1972, published m Noti­
fication No. G. S. R. 233 in Gazette 
o f India dated the 19th February, 
1972.

(5) T he All India Service (Provident 
Fund) Fust Amendment Rules, 1972, 
published in Notification No. G. S K. 
234 in G azette o f India dated the 
19th February, 1972.

(6) T he All Ind ia  Services (Commutation 
o f Pension) (Amendment) Regulations, 
1972, published in  Notification No 
G. S. R. 235 in Gazette o f India 
dated the 19th February, 1972.

/ Placed ui Library. See No. LT-1562/72.J

N orm  c a t io n s  u n d e r  S a l a r ie s  a n d  A llo w ­
a n c e s  op M in is t e r s  A c t

SH R I RAM  NIW AS M IRD H A  : O n 
behalf o f Shri K . C. Pant, I  beg to lay on 
the T able :

(1) A copy each of the following Notifi­
cations (H indi and English versions) 
under sub-section (2) of Section 11 of 
the Salaries and Allowances of Minis­
ters Act, 1952 :—

(1) T he Ministers’ (Allowances, Medical 
T reatm ent and other Privileges) 
Second Amendment Rules, 1971, pub­
lished in Notification No. G. S. R . 
1912, G azette of Ind ia  dated the 20th 
December, 1971.

(ii) T he M inisters' (Allowances, M edical 
T reatm ent and other Privileges) Am­
endment Rules, 1972, published in 
Notification No. G. S. R . 68 (E) in 
G azette of India dated the 2nd Febru­
ary, 1972. [Placed in  Library. See No. 
LT-1563/72.]

(2) A copy o f Notification No. S. O . 877 
(Hindi and English versions) published 
in G azette o f India dated the 11th 
M arch, 1972, under sub-section (3) 
of section 139 o f the Border Security 
Forcc Act, 1968. [Placed in Library 
Set No LT-1564/72J.

12.25 h r s .

CON TINGENCY FU ND  O F IN DIA  
(AM ENDM ENT) BILL*

T H E  M IN ISTER  O F  STA TE IN  T H E  
M IN ISTR Y  O F FIN AN CE (SH R I K. R . 
GANESH) : 1 beg to m o\e  for leave to 
introduce a  Bill further to amend the Contin­
gency Fund of Ind ia  Act, 1950.

'Published in Gazette of India Extraordinary Part II Section 2, dated 29.3.72.


